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0.A.Nos.690, 707, 722 & 773 of 1992 }

‘ L Date of orders>{ -6-1993.
. _| |
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0.A. 690/92

+

1. R.N.Hegde
s+ Applicants

2. A,Padmanabha Rao

And

1. The’Director,‘Doordarshan Kendra, |
Hyderabad.

2. The Director General, .
Doordarshan, Mandi House, New Delhi. ... Respondents
. ‘ ,
|
}
B.Ramesh Babu ese Applicantx

P

O.,A.No.707/92

And

1. The Director, Doordarshan Kendra, Hyd'bad | |

2. The Director General, Doordarshan,New Delhi }

Rt >
-

3. Union of India rep. by its Secretary,

Min., of Information & Broadcasting, Rew Delhi. |
+«+ Regpondents

0.A, 772/92 : j

K.Rajalah ‘ ' -«o. Appligant
Angd ‘ |
1. The Director, Doordarshan Kendra, Hyd'bad

2. The Director General, Doordarshan, N.Delhi.

{7

3. Union of India, rep. by its Secretary, i
Min, of Information & Broadcasting,
New Delhi ese Respo?dents

=~
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0.A. 773/92

1. I.Venkateswara Rao .
. ‘ 2, K.Ramana ene Appli%ants

And

1. The Director, Doordarshan Kendra, Hyd'bad.
2. The Director General, Doordarshan, N.Delhi.

3. Union of India, rep. by its Secretary,
Min. of I&B, New Delhi aee Res;onpents

gPPEARANCE '
or the applicants in all the OAs: Sri V.Ajay Kumar, Advocate
For the Respondents in all the OAsg: Srl N.V.Ramarna, Addl .CGsC

CORAM: P
The Hon'ble Shri Justice V.Neeladri Rao, Vice-Chalrman

The Hon'ble Shri P.T.Thiruvengadam, Member (Admn. .
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ecommon. Judgment.

2=

OA Nos.690, 707, 772 & 773/92

JUDGEMENT

(of the Bench delivered by Shri Justice V.Neelad#i Rao,

Vice-Chalirman)

As same issues 'a r § 8 e for cons

!
I

idération in

all these'O.As., they can be conveniently disposfd of by a

2. While the applicant in O.A. 772/92

as Casual'Floor Assistant in the Doordarshan }

bad, the applicants in the other three O.As.
as Casual Production Assiétants in the sald K
O.As.-are filed praying for a direction to th
to regularise their services in their respect
by duly glving th;m gseniority with ali conseq
benéfits. Fr;m 1974-75.t h e : various Doordar
in India were engaging oﬁtsiders on shoft ter
on assignﬁent basis as Casual Artists. The

instructions}in-regard to guch engagemsnt wel

per Memo.49/9/76-TV(S5)/S1 dated 2-8-1977. Pu;#her-instruc-

tions in regard to the same were 1issued in Mam#.No.1(2)/85-SI,

dated 13-5-1985.
who worked for 200 days in any financial yéér

Ir‘

isf working
S

l

are, working
I :
anra. These
o %espondents

[
ive categories

I

ue?tial

sh%n Kendras
|

m ?ontract

I ‘
neFessary

e Fssued as

The services of such casualiartists

of 365 days

in three consecutive financial years during th% years

1974 to 1980, upto 31st March, 1980 wefe regul%rised.

When the services of paid casual artists who

j?ined later

were not regularised and when direct recruitiment was

resorted to for filling up the posts of artists, suéh as

+

Floor Assistants, Film Projectionists, Film|Ed4tors,

Production Assistants, Property Assistants, [Geheral

¢

Asslstants, Sound Recordimstsg, Lighting Assigtants,

COntd. -030
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¥ el

(4

_3; | y

¢ Graphic Assistants, Carpenters, Painters, Cam%ramen,
Make-up men, Scenic Designers, Tailors, etc.% a writ
|
petition was filed in the Supreme Court prayi?g for

a direction to the respondents to treat the applicants

]
therein as 1f they have been working on requlP; basis
’ i
on their respective posts from the dates oT wpich they

o !
were in service with the respondents,amé to fnrther

1

o . !
# direct the respondents to consider them for ?bsorbing
[

them on regular basis by walving the conditi@n of age
’ I

and for payment of wages/salaries and éons%quential
; < P

benefits in the same manner in which other r%gular
_ employees working on the said posts were bei?g qgiven,
’ 1f theyéannot be absorbed. By order datedf24-7-86.
* | the writ petition was permitted to be wit}dr%wn by
observing that it was open to the petitioheg% to
approach the Central Administrative Tribu1aq. Then
0.A.Nos.565/86, 977/86, B896/88 and 2514/89 #ere filed
in the Principal Bench of C.A.T, By inter{m order

dated 8-8-86, the respondents were directedito continue

the employment of the applicants thereind It was

. }

N further observed therein that the applicgnts were also
I

free to apply, if so advised, to the posts for which

“& an advertisement was already issued by the kespéndents.
!

3, The Director, Doordarshan Kendra, Hyderabad,
I

issued Note dated 26-5-1989 whereby the éndagement of

_lf/// the casual staff arists was restricted tp #nly those
who were recruited after 1588, Aggrievedfby the =aiad

note, the applicants in OA Nos.690 and 773$of 1992 herein
. j.’

a contd...4.
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and sonme othérs filed O.A.N0.431/89 and the arg

pl#cant in

P

0.A.N0.707/92 filed O,A.No.425/89 in this Bengh question-

supra.

orders directing the respondents to engage th
thereih,‘all of whom were recruited prior to

pending .disposal of the O.As, But it 1s sta

¢

. L E.I
- ing the legality of the Note dated 26-5~89 rekeqred

: i
But this Bench had not passed any integim
2 %pplicanﬁs

i
19?8,

tell for

the applicants that when interim orders were i%sued

by the Principal Bench in some matters and a

Lsﬁ on the

I

basis of some settlement with the Union, the Déordarshan

1]

Kendra at Hyderabad also started éngaging th

staff artists who were recruited prior to 19

4 .
casual
}

Beifrom Oct./Nov,1990.

“hen O.As. 565/86, 977/86, 8936/88 and another #.A. on

1

the file of the Principal Bench had comwe up|{fo

o const<

deration on 5-10-90, the Frincipal Bench diﬁeﬁ%ed the

_ up a i
respondents to come/with khgix scheme for absorbing the

f
casual gtaff artists and for wages/salaries t@ be paild
1

for those who could not be absorbed. The A draft scheme

!

was produced before the Principal Bench on [29-11-1991,

e ]

But in the meanwhile, OAs 894/90, 1775/90

nd;2322/90

had come up for consideration before the Piincipal Bench

and they were disposed of by order dated 892{1991_where1n

various directions were given in regard to tﬁe scheme
1

to be framed. One of the directions giveh éherein.is

in regard to relaxation of upper age limit! and it reads

as under |

"(111) For the purpose of regularikation, the
upper age limlt has to be rp?a}ed4to the extent

of gervice rendered by the cas
days' service in the aggregate

aly artiste, 120
shall he treated

as service rendered in one year for this purpose.”

o

i

contd...5.
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O.As. 425/89 and 431/89 on the fi

1e?of this
i

Bench were disposed of on 7-6-91 with & similar directions.

5. The Principal Bench disposed of (
batch by order dated 14-2-92 by modifying sd
ternis of the draft scheme produced on 29-11.

disposing the above OAs thé Principal Bench

A 565/86 and
>mﬁ'of the

.9§. While

dﬂrected

the respondents to retast and finalise the SCHeme in

view of the observations thereln, within a period of

three months of receipt of copy of that ordér. The
respondents finalised the scheme on 9—6—199!.*
6. Terms 1, 2 and 6 of the sald schiemé which
are relevant for cdnéideration of these OAs réad;as‘
under: ?
i
"1, This scheme would be applicablejto all
those casual artists who were enmployed on
casual basis on 31-12-199! inclydihg those
who were on the rolls of the Dodrdarshan,

though they may not be in servic
eligible for consideration. Th
engaged on casual basis after 31
not be eligible for consideratia

2, Only those casual artists whd
engaged for an aggregate period
in a year (Calender year) will t
for regularisation.-

e fow will be
ose who are
-12.1991 will
N. -

i
had been
of! 120 days
e eligible

The broken period in

|

between the engagement and disengégement will
be ignored for the purpose, The number of

dayg is to be computed on the b

islis of actual

working days in the muster rolls OF attendance

sheets or Q-sheets,

6. TheGoper age limit would be rel?xed to the

extent of service rendered by t!
at the time of regularisation.
120 days service in the aggregaf
shall be treat=d as one year se|
for this purpose. The service
less than 120 days in a year wij
for age relaxation., "

e Casual Artists
A rminimum of
:ew‘in one year,
rvice rendered
rendered for

11 not qualify

contd,..6,




‘they could not work for the requisite period

P

The sald scheme is silent in regard to the g
the upper age limit should be satisfied. IJ
by the Directorate of Doordarshan that "sinc

for relaxation of casual artists has been is

, :
9-6~92, 1t comes into force from the same datel

até on which

st clarified.'
e #he scheme
sugd on

. Hence,

the cut off date for determining the age limit|for con-

: [
sldering relaxation against the available vacancies shall

also be 9-6-92." The uppér age - 1imit for
prior to 1988 was 30 years and later it éas
25 years. As it is a case of regularisatio
casuél artists who joined after 31-3-80, it
for the respondents -that the upper age\limit

as 30 years for implementation of theécheme

7. It is manifest from Term-6 of the

9-6-92 that while giving relaxaﬁion of upper

th?se rosts
reduced to
n f the
is: stated

ii taken

dtig-s-gi,

scheme dated

a$e 1imit

the calender years in which the artiss worked For not

less than 120 days alone were taken into con
- ‘ were
But all these applicants e held as over-ag
as they could not get the benefit of relaxat
1989, 1990 and 1992. Theze applicants coul
engaged on the basis of the Note dated 26.5-
Director, Doordarshan Kendra, Hyderabad and
years for no fault of theirs, it is just and
order relaxation, urged the learned counsel

applicants, The unreported judgment dated

sideratinn,
ed [by 9-6-92
fon for

I
g ﬁot work

for 120 days either in 1989 or 1990 as they were not

39 !o f the
th%s, when
during those
pﬂoper to

for| the

4~12-1992

in Writ Appeal No.477/92 on the file of the AP dligh Count#
!

#Smt ,P.Rama Devl Vs. The Govt. of A.F. rep. Ly *

the Secretary, Dept. of Education & Ors,
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I
and the judgment of Ernakulam Bench of C.A.P. ‘reported
contend mubocieolared that

in 1991(2) SLJ 159% are cited, to us, / 1t

is |open to

the court/Tribunal to grant relaxation in rlgard to the

age if it is just and necessary in the circphstances of

the case. It was also conteﬁ%d that if o

completed calender years as on .the dates of

of OAs 425/89 and 431/89 are taken into con
would !

applicants/satisfy the condition in regard t

period of 120 days of service in each calen

‘lly:‘: the

the filing

cideration, the.
o the minimum

ieﬁ year

',upto 31-12-88 have to be given relaxation for‘#egulari-

sation, then Xppkisxnkx have to be regularis dﬂ

But by

!
merely extending the said benefit for those|who joined

service after 31-12.1988 and before 31-12-1991, the

nd '
staff artists who joined prior to 31-12-198_[Jho satisfy

other
all the/terms of the scheme dated 9-6-92 ca

deprived of the sald benefit.

8, When more casual artistswre aval
work was distributed amongst them by assignJ
not more than 10 days 1in a calender mopth, %
Of coursé, in the diéciplines where nunber ¢
artists were not avallable, the work was ass
more than 10 days in a month., But as in the
an artist could not have worked for more thar
a calender year. the Prin;ipal Bench by or
8-2-91 in OAB24/90 and batch, gave a direct}
for relaxing the upber age limit, each of  th
in which thebtaff artistﬁtﬁxﬁgigfg%ﬁﬁtaﬁ for

120 days, had to be tak%en Iinto considerationl

*W . K.Damodran Vs, The befence Pension Disbur
Kottayam and 2 others.

Co

ndt be

lable the

\
ng work for

rom 1985..

f %asual
igéed for
ferer case,
150 days in
der dated

on that

e %ears
aéleast

a$d the
[

sing Officer,
i
|.

nt@.;.B.
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of artists were not assigned work due to adminis

-B= |

year in which they worked‘for less than 120 da{sﬁhad'to be

The said ﬂirectzansuggests that tha&acés on record

ignored.
incorporafi

' had to be taken into consideration in snccoducbﬂg a term

in tke scheme which should be reasonable. TLen a question .
arises as tqwhether'a condition has to be incorporated |

in the scheme to thebffect that one should have worked

!

the staff

F

trative

for 120 days even in a calender year in which

restrictions. The sald point had not}fal]en f#rlcon-
sidération before the Principal Bench elther whén O;A.
894/90 and batch or OA 565/86 and batch were "onsidered.
It is submitted for the applicants herein that ?s the

applicants therein had got the benefit of inter%m orders

they were assigned work in all themonths in the+ca1ender

. years 1989 and 1990 also and hence {1t has not b%come

necessary'for them to submit to the Principal %bnch

when O.A. 565/86 and batch was considered thatfa relaxa-~
tion has to be given for 1989 and 1990 also.lnfwhich
the staff artists/who were recruited prior tp i988 and
who were not assigned work in pu;éuance of QheTNote

!

dated 26-5-89’and did not work for 120 days |{in, each of
thosge two calender years. ?

\ ',P
9. It is evident from the scheme daﬂedi9-6-92

that the services of those staff artists whao joined
service from 1981 onQards have to be regulalisLd 1f they
worked for 120 days in a calender year and ifkthey are
within the upper age limit and if they sati%fy the |

educational qualification, etc. But as thp process

%
con{d;...Q,
[
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necessary for/relaxation in regard to the upper

| ~9-
‘)\

ol .

of regularisation was faken about more than a Hecade and

as some of those who jolned service in the eariier years

must have ¢rossed the upper age limit by the dat% of con-

sideration for reqularisation, 1t was felt that
giving

When it was found that casual staff artiats hnax'ﬁvallable were

more in number and when it was intended to have

and more casual gtaff artists to tap talent, ins

ﬂﬁ was

age limit.

i
more .

t§UCtions

were issued for limiting 10 days assignment in ja calender

month . Hence the work for 120 days inan year ]wa§ held -

as sufficient for relaxation in regard to the uppér age

limit. Then, it would be just and reasonable tp ﬁeduce

the number of days for m calender year 1989 wheh the

not

staff artists were/assigned work after 26-5-198B 4in

pursuance of:the Note of even date.

iF

10, The power of the Tribunal to give rela%atlon

L

¢

in regard to #age when the circumstances warrant, cannot

be doubted. In thecase which has fallen.for cc

tion before the A.P.High Court in Writ Appeal Ng

ns%dera—

two of thelecturers who were engaged emporarily clgiméd regu-

lafipation for the only post that was available,
Ultimately, the High Court held that the concern
authority was justified in calling for applicati
the said vacant post iﬁ accordan&e with the recr
rules. Then a question had arisen as to whethe
the two lecturers who were appointed temporarily

be permitted to appear for the said post. It wa

noticed that by the date of the advertisement to

i

|

ed*
on?_ﬁor
uiément
3
can

5 *

be
i

given the two reached the upper age limit. Then the

Bench which delivered .the said judgement observed tﬁat

"it was just and proper to consider the upper ag

of those two lecturers as on the 30-1-84 in view

contd,.

e 1}mit
of

!
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the facts mentioned therein. .As the delay in

calling for.

the applicants for thefpost therein was due to peﬁdency

of representations/appeals filed by the two le
and as it Hillinot be proper ta deprive them t
tunity of being considered for the éaid post,
_felt that relaxation had to be given in regard
age. The Ernakulam Bench of the C.A.T. gave

in regard to relaxation of age in favour of pa

1
turers
Iy

e Oppor-

[t ‘I!WBS
tJ the
B éirection

rt<time

: |
employee who worked for about 10 years, for conisideration

for group-D post, Hence, 1€ the circumstancels ?arrant,:

the court/tribunal is giving a direction in rejgard to ;

1!
retaxation of the age. ‘
_ i |
11, There is yet another factor as towhy the!relaxa-

tion has to be given in regard to the agé.in reggrd to

those staff artists who joined prior to 1988 and|who

were not given any assignment from 26-5-89 till !
Octot:er /November 1990. 1In wiew of the long servLce on
- temporary basis the uppex age h&ﬁ Princ1pa1 Benc% had
rgiven é direction to the respondents for fram ngja
scheme for regularisation depending upon avai]abality
of vacancies. When as per the draft scheme the
respondénté suggested that those'who were in ser%ic%
by 31-12-90 could be considered for reqularisation,
' ‘ fpr the applicants ||
it was urged/before the Principal Bench that the said

"scheme should be extended to those who were in|seirvice

Kf//' by 31-12-91, It wa§ urged before the PrincipaLtBench

at the timeof consideration of OA 565/86 andAbatch

that the outer date 31-12-90 was fixed since £he' order

for framiﬁg the scheme was passed on 5-10-90, B%t the

Cr)lltd. . -11 .
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Principal Bench had held that as the scheme

in February 1992, 1t would be proper to take

as the outer date

consideration.

as 31-12-1991 in the scheme that was framed

wa

1-12-91
|

L

for the purpose of eligibilityyfor

Accordingly, the outer date Wasifixed

OT Q_6-1992.

0f course, Lf the outer date was fixed as 31-12-88, i.e.

last

‘ I
ghat &z the last date of theépompleted calender year

by the date they filed O.As. 425/89 and 431/89,

the

applicants would be eligible for i%&ﬂkiiiﬁitﬁ%“$hey

were entitled for relaxation for all the calender years

in which the respective applicant;had_worked

and -fied

|
till

1988/as they satis/y the other conditions and Js by

then they were not over-aged.

4

But can it be ﬁtated

that merely for the purpose of extending the bgnefit

of the scheme to those who joined as casual

upt~ and inclusive of 1991 the senior staff

artists

ariists

who will be within the age 1if 31-.12-88 is fixeﬁ as

outer date of eligibility for consideration, iFall o]

* the benefit? .

‘deprived of/ On the basis of the judgment dateF

14-2-92 of the Principal Bench in CA 565/86|and batch,

it cannot be stated that in extending the outér date

¢111 31-12-91 for the purpose of ellgibility for con-

guch

Of[

sideration, the intendmeniwas to deprive /he gf:enior

staff artists of the benefit of regularisatio?,who
!

would have been eligible for regularisation if the cut

off date is fixed as 31-12-1988.
contend that the cut off date has to be fi
31-.12-1988 for they were not- assigned work

_the Note dated 26-5-1989 and as they were I

The applicants

ed’ as
in}view of

1oﬁ eligible

}

|

P TR TR ettt T T T e LT i

8 finalised

Econtd....lZ.



~ Hence the intention of the respondents 1s to

-12="

for relaxation in regard to calender years 1989

and 1990.

The respondents suggest 31-12- 1990 as outer date as the

order for framing the schéme was passed on 5<10:

'90.

pﬂdvide

the benefit of the scheme to all those who comppeted

atleast one calender year by the cut off date.

! But

as the matter has come up for consideration before the

Principal Bench in February 1992,
it ber

should be extended till 31-12-91 so as to mal

those who joined by 1-1-91. . Be that as it
is manifest that the benefit of regularisatic
intended to be glven to as many staff artist:
possible so long as they were within the age
by the time tney were engaged as casual staf!

and if they worked atleast for 120 days 1n a

1t was urg4d that it

eficial for
e/leven

map, it

on iis
I

75

.

1imit
E'Srtists

iilender

l

year in the years in which the work was assi@nﬁd and

if they satisfy the other conditions. It w

>u¥F be

un just and improper to incorporate a conditinnlrhich

cannot be fulfilled. Can it be stated that

I
it would

be a reasonable'offér when'the conditions im:oged

~annot be fulfilled in view of thefestrictiofs jimposed

by the respondents?

Further, when the minifmum period

of 120 days in a year had to be complied . evan;in

regard to calender years 1989 and 1990 to yvail the

it

bene fit of regularisation, %x will/not be dipcriminatory if

gxx those who ware continued inspite of Note

by virtue of court orders.xwk get that benef
of court ord
those who had not got that benefit/even when

d¢ .26-5-89

t [while
T |
they

prayed for it, will not be eligible for regqullarisstion?

H

contd...13.
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The minimum period of 120 days i1

on the ground that
year was fixed far/the assignment in a cale:

12.

could not have been for more than 10 days wt

staff artists‘available were more. As the

of those staff artists who were recruited pr

was subsequent to 26-5-89/and‘as there was 1
assignment ti11 then, it is proper to limit
to 40 days (10 x 4) for there was no bar of
ﬁill‘the end of April 1989, i.e. for four md
in calender year 1989 for each of those stal
who were recru;ted‘prior to 1988 and who we

assigned work subseguent to 26-5=89 in pursi
dated 26-5-89

|
) é calender
:dgr month

lege the
noﬁ-engagement
i&; to 1988

10 Lar of

tﬁe period
aésignment
)ﬂJhs in 1989)
ff lartists’

he Inot

xance-of

the Note/ for relaxation in regard to age.as per Term-6 of

Scheme dated 9-6-92.

13, It is submitted that either in v

interim orders of the Principal Bench or the

with the Union,

work
he

who were engaged

1990 inspite of the Note dated 26-5-89. B

that it is not proper to fix any minimum pe
calender year 1990 for the purpose of relax
the age under Term-6 of the scheme dated 9-
When once the staff artists realised that t
not be any scope for-engagehent, for this B
to give any interim direction, théy might h
been in search of some other avocation. T
after lapse of about 15 to 16 months, the D
some of

Kendra intended to engage them, Ahem could

immediately givenup their other avocations.

leJ of the

.éettlement

the varlous Doordarshan Ken?afasstarted

to prio
casual staff artists /from October
!

to 1988
vember

at we feelt
:i&d for
3tion of
5-?2.7
1e£e.would
anﬁh refused

ave

naturally
hen when
aoﬁdarshan

1o€ have

ﬁo we feelthat

it is not proper even to fix 10 days as a the minimum

’ (:Ontd. [ ] .14 -
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period of service for calender year 1990 to

haVe the

benefit of relaxation in regard to upper age fpr such of

the casual staff artists who were recruited
1988 and who were not engaged in pursuance ¢

dated 26-5-89.

14.
that the outer date for the purpose of eliqg!
consideration should be fixed as 31-12-1988
berconsidered,nfor the apolicants would be

the benefit of regularisaticn in view of th
period fixed for 1989 and non-fixation of al
1990 for the purpoée of relaxation of age.

the relief of fixidg outer date as 31-12-19

2y xxuwe zaxex The relief for

prﬁét. to
\f Hote

qhe applicants
vility for
n%ed not
entitled to

minimum

1yiperiod for

further,

I
38 ‘cannot be

claimed in an independent O.A. for it wili_au#-he in

the nature of review of the order dated 14-

0.A. 565/86 and batch on the file of the Pr

15. The scheme dated 9-6-92 iséilent
cut off date on which the age limit has to ]
The Directorate of Doordarshan clarified th
should be the cut off date’xxkxﬁxxxxxx. as

was finalised on that date. It was pleaded
when 31-12-91 was fixed as the outer date f¢
of consideration for eligibility for xmtaxal

regularisation as per the scheme dated 9-6-

2-32 1in

lnéipal Bench.

about the

be considered.
at?9-6«92

:hé scheme,
that

)t@the purpose
tk&n_nx rex ke

92; the cut

off date even for consideration of the age jshould be

31-12-1991;' We don't want to express abou

of.the said contention for theéame was not
in regard to the same
The wxdsk argument Avas not advanced probably

that all the applicants herein will be with

. 1imit in view of our finding with regard to

years 1989 and 1990.

t the merit
aréued.

on the ground
Lnéthe age

c?lender

- contd...15.
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16. As per the interim orders in thes

[ jP-As. ] u-

yrx xxaped Adosx the regularisation made in regard to

other casual staff artists will be subject 't

in these OAs.. nnxhxxl We direct the responde

the applicants their respective seniority if

eligible for regularisation on the relaxatic
as per the directions,inifhese OAs for cale]

.

1989 and 1990 and as per the otherferma of

dated 9-6-92.

17.
to treat the minimum perioé of 40 days for

.0 Fhe result

enﬂp.to,give
ﬁbey are
>n%eigg given
1d%r years

t:hei scheme

|

|

tn the result, the respondents are 'directed

~alender year

1989. and no period for_calender year 1990 fpr granting

relaxation as per Term-6 of the Scheme dated 9-6-1992

for such of the casual etaff artists who were;

recrulited

|
prior to 1988 and who were not assigned wofk in calender

years 1989 and 1990 in pursuance of the Note éated

26-5-1989p uch of those casual staff artisits who have.

|

to be regularised as per this order .hsvye ta.?erqiven

their respective saniority and all conseque
The time for implementation of this order {
from the daté of recelpt of this order.

ordered accordingly. Ro costs,

CERTIFIED TO BE TRUE COF%

'Court ofiic
Ceatral Administrative 'Iribu
Hyderabad Bench
Hyderabsd,
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ntial benefits.

s one month
[
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